Title: Regarding passing of a resolution by the Jammu and Kashmir Legislative Assembly endorsing the recommendations of the
State Autonomy Committee.

MR. SPEAKER: Now, the House will take up "Zero Hour'. | now call Shri Madhavrao Scindia.
SHRI BASU DEB ACHARIA (BANKURA): Sir, | have given a notice of an Adjournment Motion. ...(Interruptions)

SHRI SUDIP BANDYOPADHYAY (CALCUTTA NORTH WEST): Sir, West Bengal is under a great threat.
...(Interruptions)

MR. SPEAKER: | have called Shri Madhavrao Scindia.
...(Interruptions)

SHRI MADHAVRAO SCINDIA (GUNA): Sir, I have given notice. ...(Interruptions)

MR. SPEAKER: Hon. Members, | will call all of you one-by-one. Please take your seats.
...(Interruptions)

SHRI BASU DEB ACHARIA : | have given notice.

MR. SPEAKER: | have more than thirty notices with me. | will call all of you.
...(Interruptions)

MR. SPEAKER: Hon. Members, please take your seats.

SHRI MADHAVRAO SCINDIA : Sir, | have given notice both under rule 184 and 193 on a matter of far-reaching
importance. ...(Interruptions)

MR. SPEAKER: Nothing should go on record except what Shri Scindia says.
(Interruptions) &€, *
¢ Not recorded

SHRI MADHAVRAO SCINDIA : The Jammu and Kashmir Assembly has passed a Resolution endorsing the
recommendations of the State Autonomy Committee.

STEE FENE: T A e o e
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MR. SPEAKER: Hon. Members, | am appealing to all of you. Please sit down.
...(Interruptions)

SHRI MADHAVRAO SCINDIA : | would like to repeat what | have said. ...(Interruptions) The hon. Speaker has
called me. Why do you not allow me to speak?

MR. SPEAKER: | will call all of you one-by-one.
...(Interruptions)
I~ T (HE WEd (39PY) s WEIGE, ISR H HAR @ B AR & W JeAn R ga... (AdET)
=t wrgERE faftEn st et ard fre smoi
MR. SPEAKER: Nothing should go on record now except what Shri Madhavrao Scindia says.
(Interruptions) &€, *
ey Helgy: A gty off, 7 eyt diem & fu gers | 3y 88 S|

SHRI MADHAVRAO SCINDIA : Mr. Speaker, Sir, | have given notice under both rules 184 and 193 on a matter of



very far-reaching importance to the country.

The Jammu and Kashmir Assembly has endorsed and asked the Union Government to implement the
recommendations of the J&K State Autonomy Committee Report. | do not have to emphasise what wide
ramifications this whole issue has. | would request you that my notice under rule 184 or my notice under rule 193
should be accepted. There should be a discussion on this issue so that the whole mater could be discussed
threadbare as it concerns the future well being of our country, its sovereignty and its territorial integrity.

* Not recorded

SHRI BASU DEB ACHARIA : Sir, | have given a notice to move an adjournment motion, to discuss the decision of
the Central Government ...(Interruptions)
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MR. SPEAKER: Shri Basu Deb Acharia, you can make your submission later on.

Now, Shri Mulayam Singh Yadav.
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SHRI RAMESH CHENNITHALA (MAVELIKARA): You should allow everybody to speak on this....(Interruptions)
MR. SPEAKER: There are other Members also who have given notices to raise important issues.
...(Interruptions)
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MR. SPEAKER: Shri Mulayam Singh, 37 Members have given notices to raise matters in "Zero Hour'.
...(Interruptions)
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MR. SPEAKER: Shri Mulayam Singh, you should be very brief in “Zero Hour'.
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SHRI SOMNATH CHATTERJEE (BOLPUR): Mr. Speaker, Sir, an important issue has been raised which is
agitating the country. We shall make our submissions because every political party has its views on this. The
question of autonomy is not restricted to Jammu and Kashmir alone. Different shades of autonomy and different
concepts of autonomy are being put forward. There have been demands for a long time for this. The Sarkaria
Commission has given its report. Of course, the BJP have been changing this stand from time to time because they
happen to be in the Government now....(Interruptions)

DR. VIJAY KUMAR MALHOTRA (SOUTH DELHI): Sir, is BJP being discussed here?...(Interruptions)
MR. SPEAKER: It is an important subject. The leaders are making some submissions. Please take your seat.

SHRI SOMNATH CHATTERJEE : Sir, in matters like this concerning the country as a whole, what we find is that
the Opposition and Parliament are being ignored totally and repeatedly. We find the Central Cabinet immediately
responding to the autonomy resolution without consulting anybody and then dragging its feet after rejecting it
outright. After that, they called the Chief Minister of Jammu and Kashmir to have talks with the Prime Minister



himself. What sort of policy and what sort of attitude is this of the Government? They are doing it just because there
is some trouble in the NDA and there is some murmuring by some of the NDA partners in different States including
our good friend, Shri Vaiko's temporary friend, Shri Karunanidhi and also by Akali Chief Minister. | would call fazrar

et 3@ 8, a9en 9« <@ € by calling the Chief Minister one by one. But nothing is discussed in Parliament on this

important issue. The Opposition is not consulted. Is it a matter for the Government alone when they are speaking in
different voices? Therefore, it is a very serious matter which should be discussed as early as possible so that every
political party can give its views and the Government can consult Parliament and they cannot ignore Parliament.

MR. SPEAKER: Today, we have Business Advisory Committee meeting at 3 o'clock.

SHRI K. YERRANNAIDU (SRIKAKULAM): Mr. Speaker, Sir, | do not want to go into the merits and de-merits of this
case. It should be discussed in Parliament. There is a lot of demand from the States. They are also interested in

autonomy. So, my party is also interested in this.

SHRI VAIKO (SIVAKASI): Sir, | support that this issue should be discussed in the House...(Interruptions)
MR. SPEAKER: This is not a debate. We are not discussing this subject.

SHRI ALI MOHD. NAIK (ANANTNAG): Sir, you have allowed others. Please allow me to speak.

MR. SPEAKER: | have not allowed all the leaders. Please understand.

i arelt AT AEE | IE TR 1T g ¢ A it @ a_% | I dren 1 At e anfee | &€ ( @aum)

MR. SPEAKER: Please understand. Everybody wants to discuss this matter in the House.

SHRI ALI MOHD. NAIK : Sir, this matter should be discussed. Sir, when you have allowed others, | should also be
allowed to speak.

MR. SPEAKER: You can speak at the time of discussion on this subject. You have not given notice.
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